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ESSENTIAL SUPPLIES (TEMPOR­
ARY POWERS) AMENDMENT BILL 

Pandit Thakur Das Bharga va 
CGur1aon): I beg to move for leave to 
introduce a Bill further to amend the 
EssenUal Supplies (Tcmpora1y 
Powers) Act, 1916. 

Mr. Deputy-Speaker: The question 
is: 

"That leave be �ranted to in­
troduce a Bill further to amend 
the Essential Supplies (Tem­
porary Powers) Act, 1946." 

The motion was adopted. 
Pandit Thakur Das Bharcavll: I 

introduce the Bill. 

CHILD MARRIAGE RESTRAINT 
(A�ENDMENT) BILL 

AMENDMENT OF SECTIONS 2 AND 4 

Pandit Thakur Das Bharitava 
(Gur1aon): I beg to move for leave 
to Introduce a Bill further \O an.el!d 

the Child Marriage Restraint Act, 
l!l29. 

Mr. Deputy-Speaker: The q,:estlon 
ls: 

"Tha't leave be 1ranted to in­
troduce a Bill further to amend 

the Child Marriage Restraint Act, 
l.G29." 

Tlie motion was adopted. 
Pandit Thakur Das Bharrava: I 

introduce the Bill. 

PROHIBITION '.OF MANUFACTURE 
AND IMPORT OF HYDROGENATED 

VEG ET ABLE OILS BILL. 
Paadlt 'l'bakur Das •hlll'.rava 

(Gur1aon}:  I beR to move tor leave 
to Introduce a Blll to provide for the 
rrcnlbltion of manufacture and im­
port of hydro1enated ve1tetable oils. 

Mr. Deputy-Speaker: 'fhe question 
ii: 

"That leave be cranted to in­
troduce a Bill to provide for the 

Restraint (Amendment) 
Bill 

prohibiotion of manutactur� and 
import of hydro1enated veretuble· 
oils." 

The motion was adopted. 

Pandit Thakur Du Bbarca,va: I 

introduce the Bill. 

PROHIBITION OF MANUFACTURE: 
AND SALE OF VANASPATI Bll,L 

Shrl Jbulan Sinha (Saran North):  
I beg to move for leave to introduce 
a Bill to provide for the prohibition 
of manufacture and sale of vanasoati 
in India. 

Mr. Deputy- Speaker: The questloo 
is: 

"That leave be granted ,to in­
troduce a Bill to orovide for thi, 
prohibition of manufacture and 
sale of vanaspati in India." 

The motion was adopted. 

Shrl lltulan Sinha: I introduce the­
Bill. 

CHILD MARRIAGE RESTRAINT' 

(AMENDMENT} BILL 

AMENDMENT OF SECTIONS 2 AND 3 
S.brl S. V. Ramaswamy (Slilei'n) :  I 

bet to move for leave to introduce a, 
Blll further to amend the Child' 
Marria1e Restraint Act, 1929. 

Mr. Dept7-Spea�er: '!be questioB 
is: 

"That leave be 1ranted to in• 
traduce a Bill further to amend 
the Child Marriage Restraint Act, 
1929." 

The motion waa adopted. 

Si.rt S. V. ltam&sWUl)': I introduce 
the aw. 




